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SHRI P, C, SETHI: 1 move :

* the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER : The ques-
tiop is:

“That the Bjll, as amended, be passed.”

The motion was adopted.

16.65 Hrs.

MOTION RE : REPORT OF THE STUDY
TEAM ON PROHIBITION

MR. DEPUTY-SPEAKER : We now
take up the motion on the Report of the
Study Team on Prohibition.

SHRI MANUBHAI PATEL (Dabhoi) :
1 move:

“That the Report of the Study Team
on Prohibition, laid on the Table of the
House on the 2nd June, 1964, be taken
into consideration.”

This Report which was submitied on the
15th April, 1964 and laid on the Table
of the House on 2nd June, 1964, has not
been comsidered for six years, which is a
surprise to us. This Report was submitted
by a Study Team which was appointed by
the Government itself. Not only that, the
name of Justice Tck Chund was suggested
by the former Chiel Justice of the Supreme
Court Shri S. R. Das and it was on his
gdvice that this study team was appointed
under the Chairmanship of Justice Tek
Chand on 29th April, 1963. There were
specific terms of reference. 1 am referring
to this because it was not the programmec
of some non-officiul agency, it was the
programme of the Government.  Today
also the same position stends good that
Governmenl is committed to this pro-
gramme, This is not the programme of
anyone party, it is not the programme of
the Government alone, it is g national pro-
gramme, and the whole ediffice of our
Swarzj was eracied on the foundations of
four pillars, one of which was ths pro-
gramme of Prohibition.
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This Study Team under the Chairman-
ship of justice Tek Chand came into exis-
tence after a long history, and it was the
logiczl conclusion of the consistent steps
taken by the Government from long back.
It was in 1954 that the Government of
India appointed a Committee under the
Chairmanship of Shri Shriman Narayan
whose recommendations were accepted by
the House unanimously by a Resolution
on 3Ist March, 1956. That Resolution
was :

“This House is of opinion that pro-
hibition should be regarded as ap inte-
gral part of the Second Five Year Plan
znd recommends that the Planning Com-
mission should formulate the necessary
programme to bring about nation-wide
Prohibition speedily and efficientty.”

So, as a result of that Committee's recom-
mendations and the Resolution of this sacred
House adopted unanimously, the programme
was accepted as an integral part of the
Second Five Year Plan,

16,06 Hrs,
[SHrt SHR1 CHAND GovaL in the Chair]

In the Second Five Year Plan, Chapter
XIX, paragraph 20 says:

“In pursuance of these suggestions, State
Governments have been requesied to
evolve phased programmes and at the
same time to ensurc that the programme
for implementing the policy of Prohibition
is drawn up with a view to completion
within a reasonable time. The policy of
Prohibition wes discussed on a non-official
Resolution by the Lok Sabha which
passed the following Resolution on 31st
March, 1956 (quotzd above, The Kesolu-
tion was accepted by the Governwrent of
India.”

It did pot stop there. It went further, and
in the Third Plan it was observed :

“In pursuance of this Resolution, a
number of recommendations were made
in the Second Five Year Plan. It was
pointed out that Prohibition had already
been accepted as a Directive Principal in
in the Constitution and there wes need to
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adopt a common national approach to-
wards it."

State Governments should draw up their
own phased programmes along lines
broadly 2greed for the country as & whole,
and there should be provision for coms-
taot review and assessment,

As o fu« step, it was suggested that a
advertisements and public inducements re-
lating to drinks should be discontinued and
drinking in public premises, (hostels,
hotels, re:taurants, clubs, etc,) and at

E
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by the Planning Commission. It was at-
tended by the then Prime Minister, Shri
Jawaharlal Nehru, the Home Minister,
Shri Lal Bahadur Shastri, the then Finance
Minister, Shri Morarji Desai and the whole
Planning Commission. They decided to ap-
pointed that team, which was appointed
by the Government and which came out
with a very studied, useful and massive re-
port of nearly 548 pages jn two volumes
and 45 chapters and 265 recommendations.
They made valugble recommendations.
After that, time and again, we have de-
manded on the floor of the House that at
least this report should be taken up for
ideration. What is the Government

public receptions should be pped. A
series of other steps to be taken subse-
quentty vere also suggested. some of
the step. were as under ;

*“1. Progressive reduction in the pum-
ber of liquor shops both in rural
and urban areas:

N

. Closing of liquor shops for an
increasing number of days during
the week;

3. Ruduction of quantilies supplied to
liguor shops;

4. Progressive reduction in the strength
of distilled liquor produced by dis-
till: -« in India;

5. Closing of shops in and near speci-
fied industrial and other develop-
ment projects areas;

6. Removal of shops to places away
from the main streets and living
quarters in towns and villages;

-J

. Tuking active steps (o encourage
and promote the production of
cheap, healthy soft drinks;

B. Assistance to voluntary ggencies in
organising recreation centres; and

9. Inclusion of prohibition as an item
of constructive work in community
development arcas and in  social
welfare extension projects.”

This was again eccepted in the third
Five Year Plan. Then came the Tek
Chand Committee Study Team appointed

going to do about the secred promises
given by them ? Government had appoint-
ed ope after another study team and it
was the logical conclusion of all those study
teams that, on a decision taken by the
Government, the Tek Chand Committee
came into existence.

Justice Tek Chand, as I referred to just
now, was suggested by the then Chief
Justice of the Supreme Court, Shri Das.
Justice Tek Chand was then the Chief
Justice of the Punjab High Court, and he,
s a judicial man, without any prejudice or
bias, made a very constructive approach to
the problem, and with the terms of re-
ference which were given by the Govern-
ment of India, prepared this report.

I will just quote only two terms of refer-
ence because that is relevant when we will
be discussing the report The third term
of reference was: “To advise as to how
better implementation of the Prohibition
Programme could be ensured through
official and non-officizl agencies.” So, this
term of reference was pertaining to the
implementation of this programme : how
better implementation of this programme
could be done by the official and non-
officlal agencies; both agencies. It was
not only the non-official egencies. Another
term of refrence was “to study the finan-
cial aspects of the Prohibition Programme
both in regard to the actual loss in excise
revenue and the cost of enforcement.”
Why I am referring to these two lerms is,
nowadays, due to the lukewarm attitude of
of the Government in not cncouraging this
programme of implementation of proHibi-
tion, some States have taken it as‘a fashion



251 Report of

[Shri Manubhai Patel)

to argue on these points. They say in the
implementation of the programme, es-
pecially the Central Government is finding
an excuse that it is a State subject. “It
is not our subject in the State. To us it
is a question of excise revenue.” How
false both these arguments are will be dealt
with further,

As regards the question whether it is a
State subject or not, I may very humbly
submit that it is as wel the rlesponsibility of
the Central Government also.  Prohibi-
tion is pleced in the Directive Principles of
State Policy under article 47, Therefore,
it is as much the direct concern of the
Government of India as of the State. Arti-
cle 37 in Part 1V specifically lays down that
even though the Directive Principles are not
justiciable, they are nevertheless fundamen-
tel in the governance of the country. This
article concludes with the significant direc-
tion :

“it shall be the duty of the sState to
apply these principles in making laws.”
As regards the connotation of the word
‘State’, article 36 attributes to it the same
meaning as in Part IIl. Article 12 in
Part III defines Siate as the Government
and Parliament of India and the Govern-
ment and legislature of each of the States.
Therefore, Central Government cannot es-
cape its duty and shirk its responsibility in
this regard. It is the primary duty of the
Central Government to see that this pro-
gramme is being implemented,

Regarding the second aspect of State
revenue, I will just show how false is the
argument put forward by the State Gov-
ernments, some of whom have no faith in
prohibition, but they are forced to do that
and because they have no faith they are
trying to mislead the country. The real
position is this. The total excise revenue
budgeted for 1969-70 for the States
amounts to Rs. 159 crores. Considering
that the conmsumer shells out Rs. 4 for
every rupee which finds its way into the
State coffers, the country’s drinking bill
stands gt the colossal figure of Rs, 636
crores. With prohibition in force, the
bulk of this amount will be available for
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many development projects and for the
betterment of human life also.

Let me come to the experience of the
two States—Gujarat and Tamil Nadu—
where total prohibition is in force. Due
to prohibition, they have not’lost any ex-
cise revenue. On the contrary, they have
gained much. The figures speak for them-
selves. In Gujarat, in 1960-61 sales tax
was Rs, 916 lakhs and entertainment tax
Rs. 56 lakhs. As against that, in 1966-67,
in the course of six years—I am taking
1960-61, because Gujarat was separated
at the time—sales tax rose to Rs. 31.28
crores and entertainment rose to Rs, 2.25
crores. In Tamil Nadu also, the progress
is the same. In 1960-61 their sales tax
collection was Rs, 16.32 lakhs, which rose
to Rs. 4410 lakhs in 1966-67. In 1960-61
their entertainment tax was Rs. 190 lakhs
which rose to Rs. 557  lakhs. These
figures show that money saved in  the
pockets of drinkers due to prohibition is
being utilised in other ways from which
Government received this revenue, It is not
that the State Governments lose revenue
because of prohibition. On the cuntrary,
they get more than what they got through
liquor revenue. It also helps the people
who are saved from drinking, With this
background, I come to the report of the
Tek Chand Committee study team, They
have made as many as 264 recommenda-
tions. They have analysed this into 54
chapters, in which they buve made a
special study of cach aspect, They have
gone into the details and 1 am sure a
person with a studious mind who studies
this report will be convinced beyond doubt
that the recommendations in this report
should be implemented.

SHRI ZULFIQUAR ALI KHAN
(Rampur) : It is a matter of opinion,

SHRI M ANUBHAI PATEL:
matter of national commitment. We are
committed to this Programme. Not only
Parliament but the whole country is com-
mitted to that. If anyone is opposed to
the method of implementation of prohibi-
tion or the way to tackle illicit distillation
or bootlegging, the Study Team has re-
commended certcin steps which  should
have been implemented by now. But I am
sorry to say that the government has mot
taken to it seriously. There is only one

Itis a
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Central Prohibition Board which meels
perhaps once in two  years, Otherwise,
government have mol taken any concrele
steps by passing some legislation.

The Tek Chend Commission has made
a special study as regards “Alcohol and the
Armed Forces”, “The Drinking Driver and
Muchinist”, “Alcohol and Medical Science™,
“Hlicit Distillution and illicit Tapping” and
s0 on, They have classified drinking into
four categoriess—misery  drinking,  occu-
pational drinking, industrial drinking and,
fourthly, conventional dJrinking which s
the most dangerous one.  Government
officials and sophisticated people  indulge
in it as a fasion and it is being imitated
by the youngsters and studenis thereby
spoiling the whole generztion. So, the
Study Team have recommended certain
steps in the case of government officers.
which will be dJdealp with by one of my
colleagucs.

What 1 said about sophisticated people
and government servants applies to public
men und social workers zlso, | am not
blaming one group or another group or
one individual or another individual. Bul
it is a matter of regret that there is public
discussion of a Minister being drunk in a
cerlain party or an M.P, being drunk in
another party. They are being openly
discussed and yet we have taken them

lightly.

I would not go inio the details of their
recommendations. They have recommend-
ed, for instance, that the army should not
be allowed to wuse contraband liquors,
there should be a complete ban on drink-
ing by drivers and thet there should be
no liquor shops within a ten mile limit of
the national highways, the pilots of air-
crafts should have alcoholometer test. the
government servants should not be allowed
to drink, if they are old they should h:
given permits but they should pot be al-
lowed to drink in public, the government
servants conduct rules should be modified
to give effect to this, the provisions of
the Medicinal and Toilet Preparations Act
should be amended to prevent misuse of
quola and so on.

Then there are recommendations regard-
ing the raising of the revenue. What was
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50 many social reformers and religious
preachers were doing this- work before.
What was the difference beiween Gandhi
und these people ip the matter of doing
this work ? Gandhiji made it the duty
ol the State and devised the principle that
State should not derive income out of
liguor and, Sir, these governments on the
same pretext ond argument of revenue are
vither scrapping or relaxing prohibition. |
watil W guote here Pandit  Jawahar Lal
Nehru :

“As | have stated beforc in consider-
ing prohibition the finuncial aspect is not
important, A good things has to be
done even at a cost. Not only does the
hecalth of a nation suffer from alcoho-
lism but there is a tenden.y to increase
conflicts buth in national and the inter-
national sphere. 1 must suy that I do
not agrce with the statement that s
sometimes made—even by our ambassa-
dors—that  drinks attract  people 1o
patties and if there are no drinks served
pevple will not come. | have quite
frankly told them that o people are
only attracied by drinks you had betier
heep uway such pevple from our missions

. 1 do not belicve in such kind of
diplomacy which depends on drinking
and if we huve to indulge in thut kind of
diplomacy other have much more irain-
ing in it and are likely to win.”

Sir, even after the submission of the re-
port of study team no concrete steps is
being taken. On the contrary there is lip-
sympathy. So many deputations have
waited on the Prime Minister and so many
memorand; submitted to her but all the
lime other arguments are being put for-
ward—arguments regarding difficulties of
implementation. When the Government is
committed to the programme it should
come out boldly and, 1 hope, Government
will take this report into consideration at
the carliest and implement it in toto.
Though 1 differ with two or three recom-
mendations of the study iteem yet I would
urge upon the Government to implement
the reccommendations of the study tesm if
the Government is really honest and true
to the commitment 1o which it is commit-
ted.

SHRI PILOO MODY (Godhra) : Sir,

ihe_nuincinle which Gandhiii epunciated ? before | speak on this rather formidable mo-
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tion which is being supported by such for-
midable people 1 sincerely wish that 1 could
have had an opportunity of having a drink
before facing my formidable friends here, 1
must make it clear that 1 was extremely dis-
appointed 1o see my friend, Shri Morarji
Desai, lose his afternoon sleep and come
here this afternoon to listen 1o the debale
on prohibition. A great deal has been
said in such @ reasonably animated way
by my friend, Shr; Manubhai Patel, that 1
am almost persuaded to accept what he
said. Ay 1 said, almost persuaded, but 1
do not know whet | will do when the sun
goes down this evening and 1 have to look
myself in the mirror and find that 1 do
not like what 1 see.

There is somecthing that one has 1o
understand about basic human nuture.
Whatever is prohibited is alluring. This is
what man is all about. Every human being
has his selfishness, his malice and his
uvarice. He has all the baser insincls of
humanity and one of them is to eat the for-
bidden fruit. ] belicve, the people who have
read history, even before the Mughals and
before the Era of Christianity, all the way
back to Adam and Eve, they will find tha,
the sins that we are ull responsible for weie
as a resuly of the original sin of huving
tasted the forbidden apple. 1 think, human
beings have not changed in this millennium.
Therefore. 1 would like 1o emphasize over
and over again that we must recognise this
basic human frailly. Those who violale
it. those who do not understand il. neces-
sarily end up by paying the price.

1 am not against or for prohibition in
that sense. But 1 am against anything
which tends to lower humanity in its own
eyes., I am against anything which, as a
result of observing the law or breaking it.
will reduce the morality of a nation at a
whole. 1 think, the prohibition law,
wherever it has been enforced. has done
exactly this,

Take the case of the US.A. T am sure.
this has been said beforz. But it requires a
certain grip, a certain gumplion, to realise
where we have erred, where we have made
mistakes, and it requires to understand that
human nature will go on pursuing the for-
bidden fruit. Then, you take the example

of Pornographic literature, blue books and
blue films in Sweden. The moment they
decided 1c turn it into an open society, the
sale of these books is reporied to have
come down.

SHR] ASOKA MEHTA
Denmark. not Sweden.

{ Bhandaru) :

SHRI PILOO MODY @ My hen, friend
Shri Asoka Mehia has added another coun-
iry to my list.

SHRI ASOKA MEHTA : Denmark, not

Sweden.

SHRI
Denmark.

PILOO MODY : 1 am  soiry,

Then, there is another problem that has
recently plugued us. Take domestic ser-
vanis,  We never had any problem with
domestic servants in the past. Now that
liquor, the illicit type o1 liquor, is so readily
available, it has become so injurious (o
health, and it has made it impossible to find
a domestic servant who will pot indulge him
self purely because it is forbidden If |
were to describe some of the things that
the illicit liguor is made out of, including
garbage. guiter waler, tinctures and shce
polish, it s enough lo  upset anybody's
stomach and those who indulge in this and
cannot help themselves, their health with-
in a few years will be beyond redemption.

On the other hand. you think of the
natural juices that are available from
toddy and other types of fermeniation—
things. like, bear, cider and other non-
alcoholic drinks like apple juice and things
like that. They ought to be made avail-
able cheaply instead of attracting the heavy
taxes that these beverages attract.”

My hon, friend, Shri Manubhui Patel
quoted Gandhiji saying that Gandhiji was
against the State making any revenue out of
alcohol. 1 think, it was an exccllent idea.
Theiefore, 1 suggest that all excise duties
should be removed from all  alcoholic
drinks and may be even those who manu-
facture them should be exempt from in-
come-tax and their companies exempt from
corporale tax, and anybody baving anything
to do with drink should have a tax-boliday
as long as he promises to continue to
drink.  (Inrerruption)
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| think thai temperance is certainly o be
encouraged.

DR. SUSHILA NAYAR (Jbansi) :
Drinking is to be encouraged, not temper-
ance !

SHRI PILOO MODY : I am sorTy Dr.
Sushila Nayar insists that drinking is to be
encouraged.

This book hay made halfbaked psycholo-
gical remnarks about temperance and social
orinking. Bul temperance is desirable in
my opinion about drinking above all sub-
jects and | see no reasop why one should
not increase and enhance the educative pro-
cess which will make people drink in mod-
eration. If the amount of money that is
supposed 1o be lost out of prohibition plus
all the money that is supposed to have been
made because of prohibition, can only be
diverted into making community life more
congenial, into more recreation, into a com-
munity activity, into amusement for the
people, I think that a great deal of social
mat aspects and evils of drinking would
disappear.

As a result of prohibition, one thing has
happened in this country and that one
thing is bottlegging. There is no law in
this country that we can make which is
strong cnough, which js viclent emough to
deal with botilegging. I maintain this is
the worst aspect of Indian society tcday
because bottlegging is casy money. It is
money made without much work, It is
casy money in the sense that the Police
coanive at it, that the Police can have
their share as a result of it. It is easy
money because the local authorities also
oblige. It is easy money because it has
its own Police force and its own  Penal
Code which is presided over by hoodlums.
Finally, the same operators have a certain
political influence in this country, far out
of proportion to what it should be, I charge
that politicians and Mmisters of Govern-
ment are hand in glove with these boot-
leggars who not only deliver goods but also
deliver votes and very often the notes.
And the notes that the bootleggars deliver
are not the one rupee, two-rupee and ten-
repee notes which you and I carry in our
pockets, they are of the larger d:nomin:—l
tioms. '
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Sir, why does a man drink ? He drinks
because it is u social habit. He drinks—
I drink for instance because it is easier to
say ‘Yes' when my host offers me a drink
thun to say ‘No’. I would confess that in
spite of everything | may say, I am finally
a non-drinker., If 1 do not have a drink
for six months, | would not care because
from my very childhood, drink was avail-
able to me, available at any lime and im
any quantity that I wished to drink with
the result that I do not find it necessary
that every time I see a bottle, I have to
empty it. Therefore, it is g social habit
which makes life a litle more relexed,
conversation a little more relaxed and
human association a little more relaxsd.

I would like to tell you a story. Once
1 was inviled to a dJinner by a Cabinet
Minister of the Government here. The in-
vitation was for dinner at 7-30. Knowing
what these affairs are like knowing what 1
would get to eat, 1 am guilty of having
accepted another dinmer invitation and 1
told my second host that I would arrive
there by 9-30 thinking that that would be
early enough for me to reach there and late
enough for me 1o leave my first party, I
arrived at the Minister's at 2 minates past
7.30 when everybody was at the dinner
table and dragging my feet and being the
last to leave, 1 was pushed out of the house
at 8-15 which meant that 1 had a whole
hour in which 1 did not know what to do.
Under such circumstances I bad to go to
the Oberoi Intercontinental and have a
couple of drinks before I could make the
second dinner on time. [ stresc this point
only to show that because there was no
drinking at the first party people ran out
of talk! .... (Interruption), The reason
why | was saying this is that the whole
process of human association is inhibited
as & result of not having been relaxed as
a ruult of a oermn dnme of fluidity in the
Id like to say.
T don't ur: whether you hl\fe prohibition or

you don't have prohibition, but T insist
that even if you have prohibition a drink
must be available. If you insist on having
prohibition you will have to face the res-
ponsibility of having bottleggers. 1 will
not tolerate bootleggers, because, I think,
they are at the root of all the corruption of
modern society in India. Thank you,
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Wt Wo fao wgmw (fammage) :
awgfa wErRg, # W9 Y a@ET™
wgr g e fowe & fem o sl
gt 2 o & fa@ gwe §
wga & % ¢ afew qg wr gf A
& f5 o g0 B TG TR ¥ AR
& areft 2 o oo & fem A A T
® ¥y A7 AY IWOF AW A agA
THET FIAT B | TH T HEL AN F
e 9T ) A8 9¥AT §, 39 & A4, aw-
T 9T FEa At 9T off qgar 2
WET T LAY F HATA 2 F AT H FEAT
wrgen g f “fx = s e T
H AT e 7 o R YA
AT T HTMT F I F T AT A FAT
e

This matter deserves 1o be  examined
from moral as well as a malerial angle.
Liquor revenue may be considered from
ethical as also the economic poinls  of
view.

Lord Chesterfield speaking against reve-
nues from drunkenness and vice delivered
a speech in the House of Lords on Febru-
ary 21, 1743, The beauty of his language
and the cogency of his arguments has not
suffered by passage of over two thousand
years. Some of his thoughts are so sub-
lime and are so worthy of remembrance
that T would like to share them with you.

WHAME § o9 51 T§ WY AT
et § e WRwwm smw A
H HTT & FI I T AW IEATE |
I % graew § & fadwi & sy o ow
ot T wmgar § o wTeT ATw
ark W Wz wET AT § ) ATaE
R £ fe

David Llyod George. the British States-

man and Prime Minister of Great Brilain
during World War 1 had definite and well
considered views on the drink question,

Speaking ut Manchester on October 23,
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1895, he said : “Drink is the most prolific
cause of pauperism, poverty and is not oaly
contrary to the principles of liberty, but
true liberty demands that the Governmeat
should take energetic and stern measure to
suppres¢ such a destructive trade.”

o W A O F gk at F A

fafoms st ¥ v w21 2, @ @

A W FATAGATE | T AEAT R
Sir Willinm Olser said :

“Throw all the beer and spirils iato the
North Sea for a year and the people in
England will be better off. It would cer-
tainly solve all the problems with which
the philanthropists, the physicians and the
politicians have to deal.™

T 7K A4 IF A A wEY § wwt o
T A F o oY 20 7R 2 ol
#z 7 q f& g o% ™ 2 a3 F @
FT FAT UF gl W rAAl A 9w

T% AAAY weeq @ fafaeer o ar
Lok &

16,45 Hrs,

[Mr. Drrury-SPEAKER in the Chair.)

st Wo fro wgww : ST I W,
T 9 @ AX aga @ il w U
femd 1oz ot Wf T ST A R
oW &ty ¥ gar S w9 AT d )
T A dfe ® ww A# a7
W WEAT ¥ | W AT gy A -
WY ¥ THEY STTHY H HTAT I

# s g e v A Qg w0 A
ST WTAT # | WETEWT WEY A WO A
sTaEA & ATt & & 91 I AAH
TQAT T | AETAT Y §F  ATAGAT
& we faars 40 WA AT 38w
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AN AT AT @ 2, ) qewr arel
T AN Y T FAT A g g A
REegar T wifgd | 3R e fauw
& TT qewaq feqm a1 ag wA 9
fie oY et TR qgA 2, oA
0 &, TEEY TR FY 69 ST g0 )
afeq for ft ¥ wromET & faAmw
% | A Y § f§ woEE & T
TEYTAT B9 F G AFY 2y awAr #,
wraf Gar @ 2 mwAY 2 gH wwn
N FETC AT 4T IEAT TAA TEAT
aTfed | wTE ¥ 79 A1 5T TEAT T2 |

ard sfear srw &3 7 w0 faug
§ #WT ANg 97 A1 weErE qre fE,
AT Y & gATAT IATATZATE | 1888
¥ §7 qOAT FTUH 1AF I { 9T
qTH FED AT G F 1 1926 W IAEI
H9 WETEY 7 g0 9T, 1928 § FAFAT
HEAT AT, 1931 F F7THY F g7 97
AT |G Al AT 9 FAAWA g% 4T
a7 fom 7 w=am WA & fau sfaas
Aare fean ar, 3ea A Sifzfe & o
# A sy fear ar |

. Afew gm a2 e gw & 99 A9
ar Ad faar ) wrow @ @ 8
WA WY W A ITAATRY 47 |
FTHTT ¥H I, Tg HATA qAQIT @
mar | A wg fE o T A T g T
q wATER | AOFTT oA § faw g
v wifad, gEe 7% Afad a7 &
arTeY Gar e & )

o% W ag § 1 ofr e 7Y
weaeraT § S ¥HE AT oY 1954 &
o form 3 ol fawmifoll srawr &
T ITHI ATFE 31 ATN, 1956 F T
& forar w1 | aw qw Wiregww o 9T
four mar &1 | W TR w1 oA
Hz gro =i w1 foar mam v )
THE FACAET qHL A & ¥ 29,
§Trars 20 § T 1 faw feqr T arn
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ZAT AT 7 %7 & fin fafaedt e
1 ¥ g & sy oY I Ay e
sHT I oft sftgaTTaw d o
foiiE & frar a1 | 39 w31 wr fe
#41 rer 9TF w=TE 7 FET 8 fe e
T W oA A f, fgfer &
951 § ST F7A & a1 ¥ o orvar ¥ ave
# o 3% a0 #9 7 w7 firaT WY
AT 1 g # faeTe A 8, 3w A
e g

fawr F9rm fam Aw@ ¥ agar
AAT B, TART AT I | TZ VA oA
£ T, TAF ATIRT AWAT ARG |
1958-59 ¥ sfeqq dqdevs fre €
14,048,00 #77, %71 fyafesr
81,832,00 AT ¥F wTAfEE
1,75,823,00 o &7 g | 5k wmas
# 1961-62 ¥ efsqq A7HTas Ty A
19,173,00%21 feefzzr 3 1,09,6 79,00
T 9 % Afzy A 4,62,538,00
o @ Ak | v A ag & e

During the four years 1958-59 w 1961-
63, the sale of different kinds of liquor
has gone up from 27.6 million (2.76
crore) in 1958-59 1o 60 million (6 crores)
gullons.

Faman gy g form & A gw &
v gu ¥ | & qwwan § fe ok go &
&1 vy arg famrea gara sdsr
IH AT TR I €1 a7 gH w0 wihwd |
wT gHA OaT ¥ foar A1 OF agw aw
®TH gH HT I |

TaTT W TEAfEez £, A% e
frare € ga% 12 § 3997 oY MY g
1 gET WOA AW & o wefrez &
TARY aTAT A AT AT ATT AT AdY XA
§ 1 Afwa faofy o semfaez § 3t
I T AT @1 AT = & IR
feqq & sgrar:
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[ e fare W)
Adam Smith,
mist has said :
“All the labour expended on producing
strong drink is utierly unproductive; it
adds nothing to the wealth of the commu-
nity. A wise man works and earns wages
and spread his ‘wage# s0 that he may work
again.”

e 2 i vt F farsg 7 o
v feafT AT F g & 1 9% @@t
270 fafagadas qar & | vow1 s
T ¥ wfed qw w6 § 1 AfEw
FHI Ul A1 Tg a7 @I &, T A
* fow ga wr s xR &7 §8 WY A
FTWE | BT T g1 9T ¢
FaT ot agt waw At @, S AN oo
¥ €, mifow w3 fF T g@eT o a2
s % | za% fag afs w17 T mr o2
ot ag W awmn o A@ear g afe
A & FTH AE T | gy AT
ST & | g g «0 F g S @R
FC T ¥, wak faars serd
quft | faalty at amoer vt g@rfr,
Fa¥r o et 7 53¢ faatd wa
® fog ame w1 gat ST ST '
g1

SHRI S. KANDAPPAN (Mettur) : I do
not have much hopes in the Government
that after the discussion anything material
would emerge out of it. But, still, it is
our duty to impress upon Government the
importance of this problem, which has got
1 bearing on the economic life of the lowest
sirata of sociely in India today. Unfor-
tunately, we have reached a stage in the
counlry where the prohibitionists are on
the defensive while those who can plead

for liquor can assert themselves, as we say
here just a short while ago.

the distinguished econo-

1 would like to quote from a speech
made by the hon. Minister of Food and
Agriculture, while participating in the
parliamentarian's convention on prohibition
which was held here op March, 11, 12 and
13, 1968.
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This ts what Shri Jagjivan Ram said :

“Unfortunately, in recent years liguor
has acquired a certain status in society.
In 1937, nobody had the courage to-
drink in public or in partics. But mow
things have materially changed. Im
Delhi University, a body who does mot
drink is looked down upon. Social
values have altered to such an exteat
that castes which deemed it a sin to
drink, are now openly bragging about
it. The British went away over two
decades ago but the bad things they
have left behind are thriving.”

This is the analysis he has made, Afyer
realising these things, what is the remedy
Government suggest to do away with this
evil? After independence, no  honest
efforts were made by Government at the
Centre or in the States to implement his
pulicy of prohibition. The recent goverm-
ment announcement about  compensating
losses incurred out of implementation of
prohibition is not very much welcomed. In
fact, when I raised this question a few days
back, the hon. Minister replied that two
States have come forward to take help
from the Centre to implement it. Buot I
very much doubt their genuineness, Pro-
bably they are attracted by the prospect of
getting a little more fund from the Centre.
I am afraid the psychological atmosphete
prevailing everywhere, particularly in the
press, where almost all the sections of it
seem to be totally in favour of scrappisg
prohibition, is not conducive to the policy
of prohibition and we seem to be very
much in a minority when we say that we
should implement prohibition.

1 would like to concentrate more on the
difficulties faced by two States today which
ere implementing prohibition. The Tek
Chand Committee made a reference to li-
cit distillation and other things, where they
pointed out why illicit distillation is ram-
pant in certain localities in these areas and
how to remedy the situation. In my State
particularly, after the neighbouring States,
Mysore, Kerala and Andhra lifted prohibi-
tion, the difficultics have grown to such a
stupendous magnitude that I do not know
how long we will be able to continue to
implement the policy, because except the
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coastline, all our border areas touch one
or the other of these States where they
have lifted prohibition. The result is that
it is very difficult to implement this policy
in the border areas even though there is
an understanding that there will be no
liquor shops in the neighbouring States
for a few miles adjoining our border and
so on. Still it is not effective and it is
mot practicable to implement it Even
when they were partially implementing
prohibiton. we found it difficult; after
completcly lifting prohibition, it has  be-
come very difficult to implement it. Pro-
bbly the sume is the case with Gujarat.

Coming 10 somg positive suggesiions, |
would appeal 1o the Minister to consider
how to make this more effective. As has
been repealed on many am occasion here
as well as represented 1o the  Central
Government by the State Ministers,  the
comcessions  they have ammounced  should
be applicable to those States already imple-
menting prohibition also. In addition, we
should see how to make the police more
effective to track down the culprits.

SHRI HANUMANTHAIYA
lore) : We must cease to drink.

| Banga-

17.00 Hrs.,

SHRI S. KANDAPPAN : For those who
der not drink, the question does not arise,
The question is how lo make the addicls
give up the habit. The major or only
argumeni the protagonists of drink would
advance is this : this is not being properly
implemented, illicit liquor is being con-
sumed in large quanlities. so we cannot
have this Prohibition. This is a very curi-
ous argument. Theft is prevalent in the
country in spite of the law prohibiting it.
So, do they mean to say that  because
people are over-stepping the law, we
should not implement the law at all ? In
fact, in some tribal areas and even in some
developed areas among some communities,
it was the social custom to steal. Now, of
course, it is no more there. When vyou
argue that drinking is such a social custom,
I do not agree at all. The argument should
be whether in this country we can afford
this luxury at all, because even in non-
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tropical and cooler countries they are very
much worricd about intcmperance and jn-
dulgence in drink. So, in a country like
ours which is backward and undeveloped,
where the majority is illiterate and ecomo-
mically very poor, we should be very care-
ful about the pernicious effect that this evil
of drinking will have on the masses. So,
I am for total prohibition, even if nced be
by amending the Constitution. Some sec-
tions may oppose il, it does nol matier
much. Unless we take up such a radical
posture, 1 am afraid we will not succeed
in implementing this policy because in the
past 20 years the Congress never said that
they were going to go back on Prohibition
or slacken this policy, but the trend has
been reversed and even partial prohibition
is now being lifled by States. We are left
with only two States. two isolated arems,
where Prohibition now exists. So, this is
a wery serious problem,

I am sorry to say that the Government
have not bothered to read the Tek Chand
Committee’s Report at all. If it had been
published and trgnslated into various langu-
ages, lthat alone would have done immense
good. | have taken the trouble of going
through the Report. It is a very good
Report and all aspects of drinking are ana-
lysed. They have taken the trouble of
giving so many figures, Their arguments
in favour of Prohibition are convincing,
but the Government have not Jome smy-
thing about it.

Then, there are many suggestions that
they have make to wear away masses from
this evil, In States like Madras there are
lots of palmyra trees from which the
toddy-tappers have their  business. The
Commitice has suggested the promotion of
drinking of ‘Neera’ particularly among the
industrial population where a lot of
labourers are addicted to toddy drinking.
If the Government had paid attention to
this, it would have done immense good.
I know that in Andhra and in certain otber
places the State Government and some co-
operatives have taken up this work, but
this is being done at a very slow pace. If
the Government seriously takes up this sort
of positive propaganda work, definitely it
will socceed to g very great extent.
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[Shri S. Kandappan)

We do not mind a few pcople like Mr.
Mody drinking, it does not affect society,
but we must take into account the effect
on social life when the masscs get into the
habit of drunkenness.

There is another important faclor which
the Mover also referred. The Tek Chand
Commtec has analysed the cffect of Pro-
hibition on excise and other revenues of
the States, and they came to the conclu-
siop that the States revenues, where Pro-
hibition was in existence, were not  very
materially affected. They have given some
instances 1o prove that the moncy that was
left with the masses has been diverted 10
food, clothing, etc., resulting in a remark-
able improvement in their standards  of
living. Of course, I do not think that we
have made any comparable siudy of arcas
where Prohibition is prevalent and where
it is not prevalent. But still T feel it mighs
be true. But whatever that is, I would
like from the Minister today u categorical
answer as to whether he is going to stick
to the declared policy on prohibition of
the Congress party. If they are going to
stick to it. since their persuasion has failed
in the past two decades, are they prepared
to amend the Constitution and make it
obligatory on all the Stales that they musi
implement prohibition ? Secondly, 1 would
like to know, instead of paying lip sym-
pathy of compensating the States for their
losses, whether they will do something con-
crete to attract the States. to tempt the
States, so that they can take up the work.
The third thing is, will they have some
proposals and some programmes to give a
positive fillip 1o the propaganda to impress
upon the masses as well as others about
the evils of drinking and try to eradicate
it and mitigate the difficulties ?

With these words, T support the motion,
and 1 would like the Government to take
it a little more seriously though the House
looks very thin.

st sfrwex o (S8mR) @ SuTETw

TEYET, ¥ 1954 § (@ gwTT A ofr-

R ¥ sreqeren § aw afafy ad

o fored waeii 7 sfrreft gSaT pararh,

oft T At oft TweTr % 9w
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FRE 7wy e v ) IwE AT AN,
1966 H ¥¥ §ZT A TF weara qry faar
foreq aft a= & wvr wffae %
Iw geara § qg A9 e man fa gedy
qEAATy AT ¥ A g A
&1 Fratfaa fear auEm | 39§ gy
wfeem Zawvs &1 WeqeAAT ¥ UF, |fAfa
T | afeeg Eqae oft 77 fra €0
TAT A | 7 349 fawq o7 w17 ATy
1 & | 1 wfg wgR gFTe T
g ar ot faow Fgar 7 A Afga
gatfoe far &, 47 3571 snogaa famn
g | IO oTITT 97 | FEAT AEAT §
f& srfa azmar eft 7 @7 gz w74
q7 fx & were w1 S0 Y EfaA @
T &7 A9AT § a1 36T e
FrE WTUTT AT | HA ®H AT AT
feedt o1 qgg= T™Y & 399 ot g
Fi FA yfggoEt ¥ T9 77 IR
ara g 4 ff oreraedr & Aifa s1dw
AT | 71937 9 99 qFAT AT FTAE
F1 g fwm s gl 7 =4 81 3@
g ot 37 aeET & Fg1 o fa g
TTRT ® IeET TAAAT 1 AT F
foee &4 aqaw § A€ s f e
ST & @12, %1 76 AFTE T 7 IBT4
WA & A1%, ¥ @ wFAT TH R
FURH gEA A W & 7 oF g
ag & areft & s gt W@y w1 W §,
T FT AW ¢ | § Ia+ feefaa F

$© SATET TR § FFAT AEAT |

S ag ¢ % a0 F1 A® R F
o owaTET ¥gA & w9 § faear §
Tgi 7T w09 wdEd A F A W
T AT T A FA T E | TN
7 & T9U &1 o1 SFarT §, oo AW
minfafririraadd W
TF ¥ ¥A9 25 sfawE @ aFLF
frey & rorex & w9 F amar § 1 fe g
AreraT TE 9T gHT ALY 2 Avar ¢ )
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afz 3w =gfer w1 I T90 I§ WO
U7 &Y 7 F74 T4 AV IAGHT &, A=
X gEt sTATEFATHT F1 O FH ATHA
=0 a7 @l W7 IR 2 ¥ 4
iwm F AT FEr | 0 TAT aiEEl
¥ AT §, sAE 9N T qTHE 7Y NH
# nr=y gun & FH ¥ FIU G IR
TET 77 AT AE F7 ATAT AqAT TAT
faz grar 2 fx vxngs Tow ¥ oW
gF 1 T 7 w7 wrdy qfz Fvfr
THAT AATAT IHA AU F 497 =i
FAr7 FT 999 AT 7 A, ITT ATG-ATG
AT T FIA AT ARGAT {T aHA
ot FAAr | FFL AT FAFAT F (54
SR § TF T T 12997 FOT IAF
s g% frd 2 1 3 Fan g o
AAZT 9T AF ATAT TAF FTH FIA A
UIAT AR E, T FAIA G savar faw
w1feqa war 2, sax afFEmymad w9
AATH WA # afqraw 7w A T AfE
Eeaciic i

T qT9-H14 ZH 37 17 77 oft fa=re
%1 f& 77w17 71 ag feadt sl Ty
2 7 wara 19 ava A1 w0 o7 fFAA
nEftEed 79 7 ! A9 fEadr o5
g £ W1 mo-ary feadr dewr,
z oY Zfemai w1 faamr grar & 0
for 3a% arx fead & o g @
T ITTLqFIH A9 £ AT W AR
7 gAfemtos 9T 7oFE #1 fear
o FOU 9247 § | fHT IT AN &7
AT I & fow semme A gamEi
¥ Y F HHTC %1 (FAAT &S wAT
qzar g ? fex fad AT #1 qereraTEl
H 7@t AT § A TH THT & TrTerEt
9T FLHTT F1 feear @< AT qwar
2? wwT WaArh amat & fgame
TH X | vEfaw § g S
g dur fir oft svwor oft & war § fis ww
& ¥ qTHTC 7 7¢ w7 a7 fv afeew
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2ewe ®1 a afafa o= o @t g9+
ot weer oo & ot ST o Al
93 FEAA FAET AT 77 fgara v
fF fagar 7roer & w7 7 uA e A
2 o'\ frmmr &= ST qwaT & | F ERwAT
g fr snfaz 4 7z w2 #1 8% aff @
s Sifefaers £ arfeet a3 s fawar
Fd At 27 2fe 7, syt aw Avfoet
FT 99T 2 TT ALFETL T 97 § qg AW
F1 &1 /121 gR e gw gw Aifgfawa
T OFTIE FIq |
ITTEE WE AT, AT AF IH AT FAET
FT 997 2, 47 a1 39 264 fawfor
#r Af afrs 397 wEy w0 7 THA
“de-glamourisation of drinking by the
officials and higher strata of society”.
TAT ATEF F1 5T THTT T ATA FeTA47
Fq % 2 fF 7 od &7 9467 4§
F a2 17 34 few & ameefY £, & SumRT
FTTATTGAT £, AWIA | SATAT TEATT
¥ ary F, I TEUA ¥ gW gL KA
& |

THAT ATG-HTY IR AW A

“counter-acting the false notiom  of

liquor being a worry dissolveat.”

HTH A Tg FoqAT a7 7 § {5 At
#1 #1¢ fam g1, feeft faoer & fammr
7 fo% 21, s ag wom i ar Sey
7z famr a1 fos @ @t sAf—ag
FuiYrdt e gl | 3w 2% ¥ f arere
gt 2 Afes sud giwr ¥ fag o wrem
Fgrero A D Awar )

wfr g & IR wre oY 9% ag
fawrfor o & fs ot see oot &
famge & wow &R o s Ay @Y
wifgq | feeeft & Sy aw o w9
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[t sfra =)
t s § g & zma g fr fea
I IR 0% @A £ W% feadt & w0
& ORI O § | e AT A 8
& o e gz mfzar soma £
wafa WET a9 qrdr 97 9 ®7 7
qTEET A FT ATAITFAT 2 |

THE AT ATg-Sn #1 foen 3 &%
fo a2 v & o go% a1t 4 39
aifgea ©9F7 9417 F7F 1 ATAVEFAT
2 1 TaE Ay Sfafama o gt o
Wi Ta¥ fau g wwg frfvea e
st =fgm | &9 # o faww § g
foed ot dorre Sy anfant ot =Tt &
fearg at fgn | Tw wawTT & forewr
T FT A A gAfT T3 17 -
&ar ¢ | el St 7 77 1937 7 W&y
T AT 4Y, sr@arvi A7 g@e AT
& AL AT TAAT FT AT AAF A7

g & fam wgr ar 0 wmmaw
@ St T9m 3§ gWg SEEE
fag @t as3 @ ag a9 SUERT

W T fwz @ wwa & 7 T
Faw araT # faard @ | gvECF AA
7 Og Fewar &= ¢ ¢ x5 Tow weut
wae # gifa Eft | F wwmar g 7wt
%1 awd fomr & @z aw faemer 0
wifgy atr 77 a1 graA & fay
AR FTA H ANIGA A FT ATI9qHAT
9% AT WeHIfZq AT AATH AT TELA
g af ag & wWifge | fam w7 &
a9 & fawrfon #Y &, @ qod
%1 g ey omam nfgm o

T AT & FEAn wwea g
a9 W1 orE & a1 fReew § S
ST g1 T T Tt il § 399
& wTrt & A1q famo 3 #7 9T
®C N0 | |19 &7 g0 I FH-
Wil ¢ ag A an wwa @ fR &
waa e <t § @ AT |
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TF aE F o am aK 97w
g fasr dvew amww e &,
S¥re 7 o1 arf ey @ Afs amafer
T § Tgt 9T AT A gET @ gk
2,97 sawiarT formw frar & fe art
F¥z Al f927 g, 9WE &) g7
JHFI § A4 | IH F FTOT qGI 9T
T g &1 famior grar 2, st &7
A et 3 F1wwr I dw AT
AEIT T & 1 8 g 9T AW w1
&1 AT | T a7 F Al ¥ A9
T FY ZFTAT T BT 519 T2V £ |

# =g g fa afufa 7 ot gum faa
# J7ETT 37 97 (AT 7 o1 A
Aifd & 99 9T 9T ST | FTH T
%1 &%z ¢ fa wamw ag qor =y F7T
M1 & a1 FqF ATC 7R F o d am
FTt g 1 rafaa F sgm fw o= @5+
FT garfamw geama g, audr 71 foE
ot 2 a1 7T FYFTC IF 1 AGN HIAGT
2| IFTT 1 IW gEAIS K AH AAT
aifed &% Iw § AWTEET AW FET
a1fed |

it ot fag (TmAw): fedd
wfiwT werEg, 7 oo fogem &
39 foei 72 fomq smET 12, 13
a1 & Aema= 8, afd T 4 39 F o
Faw 7@ g AfET f6T oft wgan ¢
fEama=erd, v & 9 AFTHE
gueEn

sit grax g fpEdt (FeErer):
aieft &feardt % & g2 & qwrady |

ot T ey (¥ @ 2 fF aw
TATHT I AR g1 g W wiw
Yoo & fawrw €, 970 & Tovew 59
IBANE I WAAFT AR qEE
I9 Y TR W § A H qqrar wgan
E | wwy gfere & a7 GAwEHe ©TE &
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7g At F@ TA, e & = amw
twEw ¥ fag g g7 ¥ w4 T
T | gfem ot a9 FvEr & ag o
et & 1 TrART AW A g I &
St AR qTATEd A 9T wOE aAnd

7
zi

AT, Az AT T FT AT a1 £
A 7 a7 wifed 0z At ¥ wwA
TTAMAT ¥ | ZH M T HIF, FEA,
FATTATH JATT AT ATF Aq5H2 F97 2,
af&s 77T &1 999 FAW | g wE
T2z qE A9 | AT TIATR &1 qAA
¥ Zrm AT For A9

“favk s=F 9 Fg7 Awrow,

a1t g /it Az Aarera 17

a7 faar afaarr & =7 Zrlr &
FAT THAT T4 | TZ OF TAT ATHAT
7 fm g =, 90 %1 femma A8 AwmAr
wifed | AT 29 F THA TAY FTAFAA
7, gfammr, 7o dre, wEtME &
TAAT X7 F1ATHA E0 w7 5 fawna
T #T9 LT A1 F9 97 479 gF 410
7T & | zai faum & o ag gea
2 f& e &=y 799, To T fio
dto w1 fraeqma 2, Y7 9t AT A
qaE 39, 7 gz framgwm A
FFT7 § AT AF ANF AL EE(T | A
ﬁﬁ. ‘Tﬁ_':'T ey, fafaezs, Tqo o,
THo MHo THo HYA ATTHT 7 | fe
3% ¥ a1z faar of ez & S9oiq, -
faqe 92T ¥ oA, 99T F T
1T FwET ¥ AT W 0T AW w1 |
FT FE Amr omr g w ar few
FF3 ®1 ¥ A &

17.20 Hrs.
[SHri VAsUpEVAN Nar in the Chair)
qFS HIHTA 10 9T, 7 A ALV A4 |
#few ot greft angT & gwTL T WA,
g Fwedri ), wifgar @ a1 go-
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W g, mw ¥ arfw fegaa
fa wrea & s ool 4 § 1 gy faTh
iy ¥ aaw fegem & amlt o
I F g4 & 98N w0 51 FYA 7 qfes
faart | faeft sgesr @ T &7 OF Tt
WY § T A1 & &7 §TO Figest
qaq g mar | gafad o A o
TTRTE WA AT ET AT A | A
m% %1 fewmr § ag avy 9w amw fe
#9F AN T F@ AT § W A
FATAr § At a7 fra g7 gt At
#1738 F1 399 ¥ 57 oF qglw e
71\ 9art, faeft carfamr #% aghw §,
afe F awaar § f& w7 7 & gl
s sEfraa A ag A &)

W 2.797 971 Z fF AT g8 A
F17 A7 207 % {7 0% w0 2, 6%
7z dwa fafesnr &1 =m, dwT
fafeer &7 =AWW 81 1| 39 ¥ T TH
FHATG ot ¢ fam ®1 gw o} w
w1fed | 917 ®1 A & fF S oW
Zy oTar 41, #17 gEa 9rE @1 99 &
wwTa | a1 ag 79 7E) fvan v, dfew
21 2%7 T T A w1z 7
ft g9 AT § A A frg Ay
oft orora i 2, 21 frez & 1 1 T
i

oft qre w5 AT o

A Todte feg: T A s TR
Feft 2Rt ) grIw F At @1 A awd,
LA

% Al F1 ary § f§ row 0w
zat & 3% & 7 & go frarfar
geft § 1 ¥ & ¥ vw w7 fowd
o e g d 3T A Ay T T
wa € €l & 1w st ol &
a1 g wre oft Tvan § ot o o e
FaRNAAE)
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# v g fF S ey aga afea
e ot T e
o e 77T @ fr 39 3 qg oy A A
& @ sgm f foeeft s amnfos
#¥qTd § 9 F1 09 & F7 99 ¥ o7
T ¥ TR AT wEm A+ owfEd,
STR gt § omH, YA TgEi F
I, AT WX qHIC F e
I § 9TF 7 T w10 w1 Ave Aferw
R c R e cE R Rt
w7 foar ot o wwwan g f& s
wifeea #1 gu foar | o @ @
Tafed 21, 9% qWE T F7 A T
T FEATE |

TF 1 TR g A9 FL fF WA F
waw a2 F1 faafaar amg 531 s
ATG T YA F 970 341 7 41 A1 gfamon
¥ 80 ey orrT &% #Y 7w 21 S |

og a1g< ¥ 1 fgedia 1 Sy sy
% xw fIqTE FT 30T F1 AT FTAT EAIT
A ¥ | gAT Wk A € 1 7Y wwan
2 fF e & = 74 § faw a=
AT T, 39 T &YW AV § Al F7A7
Ll '

AT F ZIEH 7 &AW A 97 T8
w7 a7 T s ae feodfiy o a
ww A @ afes gad e S
1 TR S § | O A e
o

| VT A FEA AT FT g0
FC R E 3 7 WY GTHTL A7 AF ZAT
wifew |

& wwar g fs & ot &, e gwE
aft fag & 37 & FAT W HET MR
& aff why afew v F a7 7w frdy
Hagaae w § fag 2w &
o HTeA aTaTCy dTr s A A
ard arffor w1 dfwew Semcter s

MAY 7, 1970

Study, Team on Pro- 276
hibition (M.)
FOT | T FEICATRTOT T 5W
aHa ®1 A F foar a o qrer A |
f& T8 Io &1 A% & aFw W@
afew e & 7 977 Fa1 Qrelt T@RE
afaw q7 € 7z awan so@Et § 79
2 aTet AEY & TW A 417 30 T qgAw
srifer & ot 37 & fam 201 § oF gav
79 dar £ grft | 7z 3w gy W T
A AT 2w 7 g of I 2
? fr &% vz gw W WAL ¥ wewl A
&= faar #7747 4t ¥ smay oY 3 77
T AEEr ¥ Ave 7w afgfave vl
*ff weE # g frwrry A g

il ®o Hlo a@Wl (FAYY): FHTTA
TERT, TH AN W g A 1A @ fF we Aw
IEEEl 21, AAE4Y 31 a1 AmaEdr 21 a8
&1 s Ifed dw 7 gEa qE A1
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FITHET FHTL 3N | FHAT ATfET 4T FAY
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¥ TG AT FTACC LT A AL F
e § § wE 1 qwern W@ g 5
T IT AT F T @O T qwradr ofF
afer o & Ed A AT gar 4Ty
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agl qT & A F AT 9T &3 FT wO_
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HR AT Q@ FT a7 JHE AW
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¥ qA 9T T AAWg T el ff
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AWITEZ A A TR AAF W,
wwa fag 71 sorg T g fae iR g
AT FAAT FI G THo THo AT & |
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T Z a1 ¥ g @ e arel weE 8
wg e AW Aot A & 1 AT awE wEw
® Zwr 2 & a7t or wiefavm s ar
o faqu7 T@eE &, § 7 @@ 7w fw
WIT & 97 AR ATHT AAETA W FT
W § WO F7 AW @ AW G A T\
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ITE UF FMT F GU v 97 A AL
W w9 A T g i |
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W *1 o 21 smar s <ar a1 g e
grar A gn el & o v fag &
o F9A & wEwa ¢ fr Faw it dfew
AR FAT ¥ J F f agEn
@ 0 A A ¢ afes ay e
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ST &7 a1 T ' fwar
T Afe war ag e qwmea 2wt 37
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W %1 s freme A FRTE W
T To9 waa fae ot S oas & o
T & & AT 7Y TH AR ¥ W&
%7 faar aman @ 4 St @ @W AT
& w7 frars & JwT oo AT § I
# & T A FAT § AAWOF T
arfwr ¥ At f St aw rfz % faem #¢
ANT T FT A GAT R | HF A A
fog cam e 2 fr o T a7 F 9092
fa=re F%, qaum wwAfas 7 "mrfas
qrfed| #1 T/ AOTF § F52 FL AT IAHT
HEATT AT | 29 Y FTAT F T & o0
UF ITEAd ATAEI qATE AlE qE
Ararfas AME FATT AMA H AT Ar AR
| J7FTL GT9T F19 791 7 § T8
wifafams awfaes 4@ 7 A
wifs avgre & &1 fewm 20 ©F &7
faare 2 f& wifefam 711 =few @t
7w F7ar 2 fF ag 4 g arfgo
#7 AT ZTAA T 21 e § |
H AAAT 7gAT 21 UF AW AR AT TG
qTHE 2, At 2aT F1 2 AT TARET
2| AVEITE 1 g 951 1 9YAH 2 q®
AR F A7 AT #

SHRI PILOO MODY : This is the first
sober speech which he has made.

SHRI S, M. BANERIJEE: Thank you.
1 am not under the influence of liquor.

SHRI R. D. BHANDARE (Bombay
Central) : 1 am for prohibition, and total
prohibition.

SHRI PILOO MODY : Of speeches?

SHRI R. D. BHANDARE : What has
happened ? Why speeches ? Sir, T know that
prohibition has failed at the level of imple-
mentation or enforcement. Corruption has
set in and, therefore, it has been said sl
round that prohibition has failed. Some
of the cynics have gone to the extent of
saying that since it is a cottage industry,
it has haunted the house of everybody. It
is not a fact. In Bombay there is a mying
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that this is Morarjibhai’s industry. 1 don't
know whether Morarjibhai has heard it or
ot ...

SHRI MORARIJI DESAl (Surat) : [
know it

SHRI R. D. BHANDARE : These arc
the views expressed by cynics; but let me
tell you this. On the ground of ethics,
this drinking evil has been condemncd ever
since Lord the Buddha. He had preached
Panchsheel and one of the sheels was :

"R WA THIRISHSIT T |
feear agw  awwfzandit o

On the ground of moral values, Mahatma
Gandhi had condemned it. On the ground
of moral value and health and ¢conomic
reasons, Dr. Ambedkar has also condemned
the evil of drinking. I do no: know whe-
ther hon, Mcmbers who have spoken here
have cnough experience of the ewil of
drinking. When | was o child  and @
school-going boy. 1 used to see the liguor
shops at the gates of the mills in Bombay
and 1 know what used to happen.  As soon
as the workers used to com:z out of the
mills they used to go lo tie liguor shops or
toddy shops. 1 do not know how many
members of this House are iwure as to
how many families have been ruined Dbe-
canse of this evil of drinking. In order
that the working classes and the scheduled
castes and the scheduled tribes could be
protected, prohibition must be implemented
and enforced drastically. T know that
legislation alone is not going to change
the attitude of the man. T am prepared
to accept that those who are very much
addicted or those who are liking very much
to drink may do so in their own houses,
but it must be said to the credit of the
prohibition policy that the working classes
and the scheduled castes and  scheduled
tribes have been benefited. Thercfore, we
have always been pleading that Prohibition
must be implemented and enforced strong-
ly.

Now, it has been said, Sir, that a cottage
industry has been started amd making of
illicit liquor has been started in every
bowmse. It is a wromg proposition. A
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study was made of our people by foreigners
io make out a report as to what has beem
the effect of conversion to Buddhism om
these people. They have come to the
conclusion that because of the conversiom
the people have tremendously benefited,
Now you go to a village and you will find
this. I will give an illustration. If the
shop is easily accessible to  everybody
naturally everybody will go and use it
dug 10 the baser element in human nature,
but if the shops are closed, it is but natural
that the benefits are bound to be derived
by the working classes.

SHRI PILOO MODY : For every one
licence shop that there was in the past
today there are fen illegal bars. And, the
claim that the reduction of drinks amongst
these people was as a result of prohibition
is not correcl. 1 would like 1o suggest that
it is because of the spiritualism that they
hiave acyquired through Buddhism,

SHRI 8. KANDAPPAN : This is an
wrgument for prohibition to be more effec-
tive.

SHRI R. D. BHANDARE : They have
tuken I1wo minules in interrupling me. I
hope you will give the latitude of two
minutes because of these interruptions.

MR. CHAIRMAN : You don't yield to
interruplions in thal way.

SHRI R. D. BHANDARE : Because he
comes from Bombay and since the propo-
sition has been laid before the House that
as a cottage industry the illicit distillation
of liquor is going on in every house, I
allowed him to put a question. ] am pre-
rared—I am not entering a wrestling boat
with Shri Mody challenging him like Shri
Ruandhir Singh—to accept this challenge
thrown to me looking at his position in the
city and looking also at his personality
and 1T am prepared to go with him in every
village and in every house of the working-
class because there is some effect on it.

SHRI DHIRESWAR KALITA
hali) : T want to accompany you.

(Gau-

SHRI R, D, BHANDARE: You are
welcome 1o accompany me. Even those
who carry on illicit distillation are also
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afraid and those who would like to visit
the places where the illicit distillation is
going on will find as to how many persons
are doing this. And you will come to the
conclusion that very few persoms go o
such places. 1f the shops are opened by
Muabarashtra Government—a very cultured
Government—] should say they went from
3% 1o 5% or from 5% 10 11%. 1 do
not know whether this has been done at the
suggestion of Mr. Mody or on their own
suggesiion. What T would like to say is that
those who have no cxperience of the work-
ingclats—the downtrodden people—are
against prohibition, But, we know it for cer-
tain that prohibition has helped the working
class; prohibition has helped the scheduled
castes. You see what is the position in
Thana District, We know it for certain—T
also know it—that some of the parties have
made it clear to say that they are against
prohibition. 1 was one of those persons.
when a question was raised in the Maha-
rashtra Legislalurc—the bilingual State—
who as a leader of the Opposition, put in
am amendment to the Resolution saying to
what extent prohibition has been imple-
mented by Government and how it should
be effective.  On the contrary, the Gov-
ernment wanted to relax the rules.

In fact, T had moved an amendment
saying to what extent the prohibition had
become successful and what methods and
means should be adopted to make the pro-
kibilion a complete success.

T need not go to the reports.
SHRI PILOO MODY : Now is my turn.

SHRI R. D. BHANDARE : In Madhya
Pradesh, they have appointed a Committee
beaded by Shri Kothanda Rao, a Member
of the Servants of India Society who has
brought out a report. We have also got
the Tek Chand Commilltze Report. You
go through their reports. What are the
results and what are their conclusions ?
Their conclusion is that prohibition. as it
is. has helped. Where there is relaxation
it ought to be implemented in roto and 1
need not give illustrations of different
countries.

With these words, T still maintain that
those who are against prohibition do not
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understand the sufferings of the poor fami-
lies in this country; those who are against
the prohibition do not know how many
families are ruined. Therefore, 1T would
like to urge upon the Government to see
to it that the prohibition is implemented
completely and totally so that the poor
people’s sufferings can be removed. (Imser-
ruptions). Please come with me and | shall
take you to Bombay. He has taken some
of the illustrations and he wants to make
a generalisation. He has no right to do
that because has not studied the life of the

city.
With these words, T have done.

SHRI K, RAMANI (Coimbatore) : Mr,
Chairman, Sir. this question would have
been dealt with elaborately, but for the
fact that the time of two hours for this is
very short,

I have heard a number of hon, Members
developing this matter to a moral aad
cthical plane and what not. And they try
1o attack others from that plane. But T
want to say very clearly that if we look at
this problem only in that way, then
Government cannot solve this problem at
all. That is what 1 feel, This problem is
practically an economic and political prob-
lem. and. therefore. we shall have to tackle
thix problem from that point of view,

What is the history of prohibition in
praclice in the various States. A number
of hon, Members and learned Membors
ioo talked very big about it. But whal is
the practical exprience that we have under-
gone? They are not prepared to talk about
it, When that question comes, they try w0
moralise and they try to argue aboul
character-building. You cannot have
character-building in this way, Nobody
says that drunkenness is good and neces-
sary and that people must drink and they
must do all sorts of wrong things or that
they should not be weaned away from
drinking. That is not our conteation
at all. The question is how you are goimg
to implement the prohibition policy.

First of all, without a police force, and
without a stringent draconian law, you are
not able to implement prohibition at all.
Even with such a law, you are not able to
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implement it fully. That is why you are
trying to moralise and trying to tell other
people that those who oppose prohikition
are becoming bad and they are doing
something wrong,

Then, they talk about the working class
and the peasantry and the toiling people
in the country side, who are not having
anything 1o eat and who are not having
anything to live upon, Then, they talk
about character-building. When they  talk
aboul characler-building and come down
1o the level of the working class to quote
examples T would like (o ask them why
they do not go up to the level of the rich
people and quole some cxamples? With
al this tall talk of prohibition, the rich
people are having enough to drink  and
they can drink and spend money and they
can pet licences and permiis and they can
drink evervwhere; there is no prohibition
for them. 1 would like to know whether
they ure poing 1o do anything to stop all
the foreign liquor which is being imported
imto this country, In the aerodromes, in
whe military departments, in the big hotels
and n this capital city of Delhi which is
the scat of Governmenl, we see how
many shops are therc and how the rich
poeople can drink well, Theic is no prohibi-
sien for them, So, there are loopholes for
this purpose, But they tulk about the
working classes only, and they talk about
eharacter-building in their case. The poor
man earns just a rupee or Iwo per day; he
i# not able to exist with his family: be is
completely poverty-stricken. and in  one
small room, he lives with his family and
half a dozen children, and with deaths and
child-births etc, taking place in a 100 X
10/ room. what kind of character-building
can you expect from that mun? Ars vou
prepared to give him shelter? Are you pre-
pared o give him food? Are you prepared
1o give him enough drinking water? With-
out providing him wilh all these things,
still you talk about character and you suy
that if they start drinking, their character
will be damaged., This is the reason why
this talking of morals propaganda in
favour of prohibition is not succeeding.

I can give many examples to show how
illicit distillation is thriving. Tn Tamil

Nadu, there is a considerable jail popu-
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lation belonging to  prohibition law
offenders, The Salem jail is a notorious
juil in this regard. 1 was in the Coimbatore
jail for years together, and I used to see
every two days in @ week the Salem
prisoners coming to the Coimbatore jail.
Hundreds and hundreds of persons used to
come there,

My hon. friend Shri R. D, Bhandare had
said that it has not become a cottage
industry, When iy is said "cottage industry’
let it not be taken in an exaggerated
manner, In each and every village, the
pour people who do not have any land,
who do not have work in the factories are
taking to this illicit distillation. Certain
people who do not drink arc also doing
this business. It has become a regular
business, Tt has become something like an
industry. In a family the father will begin
the business; then he will be caught by the
police, if he is not prepared to bribe the
police, because the police are also having
connections with these people, and he is
takcn away to the jail. Then the mother
will start, When mother is also caught,
the son will start. When the son is caught,
by that time the father will be back from
jail. He will come with the basic materials
to produce illicit liquor, Such a thing is
going on. Are Government prepared to
stop these things by enforcing law through
police, lathi charge and firing? Even
firing has tuken place in Tamil Nadu, when
police began scarching bye-lanes of cities
as well as remote place in the countryside.
In such situation. if you want to enforce
prohibition by law, you will utierly fail.

Therefore, you have to see that the poor
people. the downtrodden, are attended to,
their living conditions improved, they are
given good shelter, clothing and good food,
If you give them education also, they will
decide whether to drink or not. Mere
moralising or giving quotations from the
Mahabharata or Ramayana or other books
is not going to solve the problem.

Today the position is that only in
Gujarat and Tamil Nadu this policy of
prohibition is in force. Even Congress State
Governments have given it up, In Tamil
Nadu, the Chief Minister has pug it to the
Central Government if they are prepared

to offset the loss suffered by the probibition
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policy then alone it can comprise.
Every year Tamil Nadu is losing Rs, 16
crores due to prohibition. With this money,
they could have done a lot for improving
conditions in the countryside where agri-
cultural workers are suffering and indus-
trial workers are also suffering, In such a
situation, Tamil Nadu has put a queslion
mark before the Government here : if you
want prohibition to be enforced, vou must
replenish us to the extent of the loss;
otherwise, we cannot continue it.

In Kerala there is no prohibition, In
Andhra, Shri Brahmananda Reddy is relax-
ing it. So is the c¢ase in  Maharashira,
Everywhere it is being relaxed. Even under
Congress regimes il i¢ being done,

Therefore. on behall of my party, T say
that if you want to enforce prohibition
it should not be through :epression or luthis
or bullets, If you do that, vou will utterly
fail. People will take it as a move apainst
them and will counter-attack. If you think
prohibition can be implemented only  in
this way, it is better 10 scrap it and in its
entirely and do something else for the
gowd of the people.

it 7w Fww arew(FTIEAY) ;AT
oft wg=T, WA 27 ®1F AT 21 &
JumEer & fa=rw 7 2 | 4Y "0 #9
AN T AH TE AN wEAT 2| TEEA
fafm o 2 1w ¢ f7 o
S 9% qrEEl AAT 2 99T /A ErEAT
g\ W oA T aw #1 9 fe wm
at fox T 27 oz T o R oo
T F&1 97 AT d gra T | THAT A
F qHT TET FEAT | ITED AT BT
F | WX A7 AW w1 FEr 9y, e
& foae oft s 8, =7 fau awr 21
a1 W AWT ET, AME TAH ATEd A7 a1
qawTT 7, wfuwrdr g 1wy &6
&1, 1€ ¥t sgfam g g< el gw a7y
1o # fe Foma=dt @t Irfed o< it
T g Wifed | 7 ow amnfaw
AT ifaes ow oft &) FTET AT foe-
Tt gY ot & s s e o, wam st
W T CAATH A A FL a4 qOF Tg OF
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MR. CHAIRMAN : I would like to
‘know the opinion of the House as to what

we should do about this discussion,
‘because ....
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MR. CHAIRMAN : Order, urder, Be-
fore 1 finish my observation you are mak-
ing a suggestion, There are a large number
of speakers, especially many hon, Members
like Shri Morarji Desai, Acharva Kripalani,
ele.. who would like to participate in the
debate. 1 think it is impossible 10 conclude
the debate within 15 or 20 minutes eor
cven within half an hour.

SHRIMAT] SUCHETA KRIPALANT :
One hour,

MR, CHAIRMAN : | do nut think the
House is prepared to sit for one hour, 1
would like o hnow whether the House is
prepared to sit for that much time,

SHRIMATI SUCHETA KRIPALANT
Yes,

THE MINISTER OF LAW AND SO-
ClAL WELFARE (SHRI (GOVINDA
MENON) : 1 suggest that this may bhe
continued on another day. This is a very
important subject.

SHRI SURFNDRANATH DWIVEDY :
Tomorrow,

SOMF HON, MFMBERS : Tomaorrow,

MR. CHAIRMAN : It is imposisble for
me to make any commitment about to-
morrow, because it has to be decided by
the Speaker. So, it will be taken up on
another day,

ot ofe T : owed gww sy
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MR, CHAIRMAN : Your request will
be conveyed to the Speaker, He will fix
a time in consultation with Government
and the Business Advisory Committee. So,
we decide that this discussion will conmti-
nue on another occasion, so that there may
be sufficient time for discussing it. To-
morrow we have got private members’
business and generally we do not encroach
on that, ’
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MR. CHAIRMAN : Some of you are
members of the Business Advisory Com-
mitiee, In the capacity of one who has
attended the Business Advisory Committee
meeting, I know we have made a very
tight programme for the rest of the
semion, So. let us leave it to the Speaker
to decide in consultation with the Minister
of Parliamentary Affairs, In a hufl we
cannot decide it here.

SHR] SURENDRANATH DWIVEDY :
We have had previous experience of this.
If it is not taken up tomorrow, we may
not be able to take it up again this session,
You know that there was a half-discussed
resolution on Centre-State relations which
has never been discussed after that, So. it
should not be left like that. Tomorrow
we may discuss this for 1 hour.

VAISAKHA 17, 1892 (SAKA)
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MR. CHAIRMAN : Dwivedyji knows
that we never fix time like that from the
Chair, The sentiments of the members will
he conveyed to the Chair,

SHRI MORARJI DESAI : 1 quite
appreciate that you cannot decide it and
the Speaker will decide it. But 1 would
request you to convey to the Speaker that
this may be discussed tomorrow or
Monday at the latest,

MR. CHAIRMAN : It will be definitely
conveyed to the Speaker,

18,07 Hrs.

The Lok Sabha rthen adjourned till Eleven
of the Clock on Friday, May 8, 1978/
Vaisakha 18, 1892 (Sakas),



